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to-day, again, I propose to meet them as
soon as I am free from the business of
the Howe. The Government have been
giving thelr carnest consideration to  the
recommendations of the U.G.C regarding
the revision of the pay scales of Lniversity
and College Teachers.

Sii, we are making every effort so that
we should pe able to announce the deci-
sion of the Government as soon as possl-
ble. In fact, we are making an cffoit and
we should be able to do that by the end
of the month.

In regard to the question of security of
service the posiion of the Government is
very well-known. The Covernment are
convinced that security of service must be
asswmed to all the teachers and for  this
purpose we have advised the various State
Governments to ensure in their legislations
that statutory security of service is guaran-
teed to teachers. Several States have either
drafted such Bulls or have even passed such
Bills and we hope that the others would
also follow soun

SHRI ATAL BIHARI VAIPAYEE
(Gwalior) What about the Union terri-
tories® Fven in Dellm there 15 no sccunty
of service

PROF § NURUI HASAN  As regards
the secunty of service m the Union terri.
tory of Delhi, in the matter of <school
teachers the Housc has already passed
Delhi School Fducation Act The Delhi
Universty hs framed certain statutes and
ordinances which have been approved by
the Centra) Government When th~ propo-
sals for amending the Dethi University Act
comes before this House, 1 um sure, hon
Members will see that we will take all
possible steps to ensure the sccurity  of
service of University teachers.

In regard to retirement Dencfits  the
University Grants Commission has already
given ils approval In the case of the
teachers of the Central univenities and it
has also advised the States universitics that
retirement benefits may be given.

—
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“He 1 being produced before the pudi-
cial magistrate first-class for tnal.”
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MR. SPEAKER : ] am not concerned
with these matters It 18 only intimation
that comes to me which I tell (o the
House
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PROF. MADHU DANDAVATE (Raja-

pur) : There was another bulletin published
sn which it was stated that Shu Vajoayee
would be pioduced before the Houmse on

Monday.
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“I have the honour to inioim jou that

1 have found it my duty in the cxercise of
my powers under section 188 of the IPC

{act) to direct that Shri Atal Bihari Vaj-
payee, Member of the Lok Sabha, 7niested
for violation of prohibitory orders under
section 144 Cr. P. C. is remonded (o
judicial custody for seven days and will be
produced before JMIC on 31-3-1974

Shri A. B. Vajpayee was uaccordingly
arrested at 10.15 am. on 23 3-1974 and
taken into custody and is at present lodged
in the Delhi Jail.

SO, D

23-3.74.",
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MR SPEAKER How does that come

for m. ' [ have just recer ed rntimation
about the arrest of a member
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MR SPCAKER How .an mtimabon
com. 7 That you were arrested—that 18
thv only mtumation How can it pe sad
that 1 should ask the Mimster to make a
statement
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When they arrest a member, 1 have al
ways received imtimation that he 13 arrested.

It 18 not a punt of
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Later on 1 get information that he is ac-
quitted. As to whether it is a judicial or
non-judicial magisrate, theso arc matters
for the court to decide The Spealer does
not decide these things.
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SHRI PILOO MODY : The hon. mem-
ber, Shri Vajpayee, has pointed out to you
that you have been misinformed by the
authorities about what was done with him.
I think the information conveyed to the
Speaker of the Lok Sabha who is intormed
about the health, wealth and well-being
of members of the Lok Sabha cannot con-
tain the sort of inaccurucies that are being
pointed out to you. I am surprised that
you are nol agitated over the fact that
some police officer has tried 10 »how you
that he has gone through the correct pro-
cedure when, 1 fact, he has not This 1s
a matter of privilege of the member that
he should be at least entitled to due pro-
cess of law if nothing else likc every other
citizen. After all, let him at Icast have the
due process of law. The Spenker of the
Lok Sabha should be agitated about it
not the member so much.

MR. SPEAKER : In such matieis when
anything comes befoie the Speaker, he
must have some prior knowledge or inti-
mation of what the member is about to
say. Shri Vajpayee abruptly gets up and
raiscs this question. It would have been
much better if he had written to me in the
moming.

SHRI ATAL BIHARI VAJPAYEE : 1
have just come straight from jail to Parlia-
ment House. How can I give prior io-
formation ?

MR. SPEAKER : There 18 enough time.
You write a letter. 1 will examine it. Do
not get up abruptly. I am not in a position
to say as to what is the position,
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SHRI PILOO MODY : Why don't you
firet listen to what he has to say apd then
say, 'I will look into it' ?

MR. SPEAKER : That is what i 2am
doing. Let him give it to me  in wrnting.
Let him give some notice, so that T may
it. Let him not get up abruptly.
Here he just gets up abruptly,. How can
I give an answer?

PROF. MADHU DANDAVATE : You
look into it; do mot overlook it.

é

SHRI PILOO MODY : I will get up at
1247 on Wednesday—only I am giving
prior notice.
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MR SPFAKER . I do not know what
has gone wrong with these officers I was
there at my home.

SHRI PI1 OO MODY . Somethwg has
gone wrong with these magistrates

MR SPEAKER WNormally, the mtima-
tion comes ftom onc officer saying w0 and
so arrested. One came. When 1 got 1nto
the other correspondence—I saw others—
“Vajpyee arrested.” “Vajpyes arrested.”
“Vajpayee arrested” I do not know why
they went mad about it Atter all, Shri
Vajpayee is not equal to four nersons.
that they should send me inbmation four
times, and still, Shri Vaijpayce is not
satisfied.

SHRI PILOO MODY : Do we take It
that you are satisfied and the next time we
would not come in like that? (Imterrup-
tions)

MR. SPEAKER : May [ tcil you that
if he had been a big person like yourself,
it would have meant that one person is
equal to four | But Shri Vajpayce ia 2
normal man and one would have sufficed !
I will examine the whole position and
get all the papers,
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SHRI PILOO MODY : This is acutally
& matter of insulting Parliament by sending
a scrap of toilet papers to the Speaker by
way of intimation.

MR, SPEAKER : I think when you are
the Speaker, at that time perhaps the posi-
tion will be worse !

SHRI PILOO MODY : God forbid my
becoming the Speaker of Parliament.

MR. SPEAKER : You don't want to
be?

12.26 hrs.

GUJARAT APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1974*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to move for leave to
introduce a Bill to provide for the
drawal of certain sums from and out
the Consolidated Fund of the State
Gujarat for the services of a part of
financial year 1974-75,

Eazé

MR. SPEAKER : The question it

“That leave be granted to introduce
a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of
the State of Gujarat for the ser-
vices of a part of the financial
year 1974-75."

The motion was adopted.

SHRI K. R. GANESH: I introducet the
Bill.

Sir. 1 move:

“That the Bill to provide for the
withdrawal of certain sums from

*Published in Gazette of Indis Extra-

ordinary, Part I, section 2, dated 25-3-74.
tlotroduced /Moved ~ with  the recom-
mendution of the President.
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and out of the Consolidated
Fund of the State of Gujarat for
the services of a part of the
financial year 1974-75. be taken
into consideration.”

MR. SPEAKER : Motion moved:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated
Fund of the State of Gujarat for
the services of a part of the
finuncial year 1974-75, be taken
into consideration.”

Now, does the Minister want to speak
on it ?

SHRI K. R GANESH : No Sir.

SHRI PILOO MODY (Godhra) : 1
want to speak on it,

MR. SPEAKER . M. Mody I am
afraid you cannot speak, because I did not
receive notice that you wanted to speak
on 1t 1 got a4 notice only from Shri S. P
Bhattacharya, and that too at a very late
stage I am not going to accept it He
just comes here and writes in my pre-
sence at this time. After all, there is a

certain procedure.

SHRI PILOO MODY : I am not going
to write, but I am only requesting you to
allow me to speak.

MR. SPEAKER : Anyway, there 15 a
procedure for that. I am sorry I cannot
allow it. So sorry. HMe should be a little
more careful. 1 have not heard such a
thing happening. He is standing before
me and writing this. [ am not allowing
it. It should have been reccived at or
before 10 O'clock this morning.

SHRI PILOO MODY : I want to go
on record that I have been deprived of
speaking.

MR. SPEAKER : You are welcome 10
do that,



